gl . Food Corporation

ALLOCATION OF TIME FOR DIS-
POSAL OF GOVERNMENT LEGISLA-
TIVE BUSINESS

THE VICECHAIRMAN (SHRI R.
RAMAKRISHNAN): I have to inform

{ RAJYA SABHA ]
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hon, Members that the Business Advi-
sory Commiftee at its meofing held
today, the 6th October 1982, allotted 4§
time for Government Legislative
Businesg ag follows: — :

BUSINESS

TIMF, ALLOTTED

i.  Gonsideration and passing of

(a) the Food Corporations (Amendment) Bill, 1932, as pah(‘(\ bv I
Lok Sabha -Further Consndcratlon .

t
- ‘ viz. 6th
r cto ber,
(b) Tae Paw rs-of-Attorney (Amendment) Bill, 1982 . U
P
(¢) The Central Universities (Amendment)  Bill, 1g€2 . . J -
2. Cmideration and paasmg/ulurn of the following Bills. as passed ly
Lok Sabha: — . . . . . R
(a) The Amritsar Oil Works (%Lqumtu)n and Tranvfer of Underta-
kings) Bill, 1982 . . 1 hr.
() The Charitable Endowments (Amendment) Bill, 192 . 1 hr,
(c) Tne Gontingency Fund of India (Amendment) Bill. 1922 . 1 hr.
(d) The Gustoms Tariff (Second Amendment) Bill, 1902 . . 1 hr.
(¢) The International Monetary Fund and Bank (‘\mt‘nr'mt nt) Bill,
1982 . . . . . g hrs,
(f) The State Bank of Sikkim (/\cquxslllon of Sha es) and \Ixsce]lam -
ous Provisions Bill, 1982 1 br. S
(g) The Road Transport Corporations (Amendmen) Bill 19ty . 2 hrs.
(h) Tae Central Excise Laws (Amendment and Validation) Bill.
. . . . . . 1lr.

1982

The Committee alloted 2 hrs. 30
mts, for Private Member’'s Resolution
that may be mnoved on ¥ "y, the 15th
October, 1982, an . - nended that
it should be concl ' on that very
day.

The Comv-i'' -imnmended  that
sittiig. of the Rajya Sa hn fixed for
Monday, the 25th October and Friday,
the 29th October, 1982, be cancelled.

The Committee also fecommended
that the House should sit vn Saturday,
the. 16th October, 1982, for the trans-
action of Government Business and
that there would be no Quastion Hour
on that day.
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The Committee further recommend-
ed that the House should sit up to 6 .
p.m. and beyond 6 p.m, as and when
necessary for the transaction of Gov-
ernment Business,
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